FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF ANURADHA REAL ESTATE DEVELOPERS PRIVATE

LIMITED
RELEVANT PARTICULARS
1. Name of corporate debtor ANURADHA REAL ESTATE DEVELOPERS
PRIVATE LIMITED
2. Date of incorporation of corporate debtor 21/10/2009
3. Authority under which corporate debtor is | Registrar of Companies, Mumbai
incorporated / registered
4. Corporate Identity No. / Limited Liability | U45400MH2009PTC196597
Identification No. of corporate debtor
5. Address of the registered office and principal | 1069, NEAR BALAJI SCHOOL, VLG MALAD WEST, BHD
office (if any) of corporate debtor EVESHINE MALL MUMBAI City, MH 400064 IN
6. Insolvency commencement date in respect of | August 11,2021
corporate debtor (Order received on August 26, 2021)
7. Estimated date of closure of insolvency | February 07, 2022
resolution process
8. Name and registration number of the | Mr. Arpan Maheshkumar Shah;
insolvency professional acting as interim | IBBI/IPA-001/TP-P01847/2019-2020/12862
resolution professional
9. Address and e-mail of the interim resolution | 301, Shoppers Plaza 4, Opp. BSNL, C G Road, Ahmedabad
professional, as registered with the Board 380006 Gujarat;
email: arpan@caarpanshah.com
10. | Address and e-mail to be wused for | 301, Shoppers Plaza 4, Opp. BSNL, C G Road, Ahmedabad
correspondence with the interim resolution | 380006 Gujarat;
professional email: cirpanureal@gmail.com
11. | Last date for submission of claims September 10, 2021
12. | Classes of creditors, if any, under clause (b) | Name the class(es): Not Applicable
of sub-section (6A) of section 21, ascertained
by the interim resolution professional
13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of
creditors in a class (Three names for each
class)
14. (a) Relevant Forms and Weblink: https://ibbi.gov.in/home/downloads
(b) Details of authorized
representatives
are available at: Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of Anuradha Real Estate Developers Private Limited on August 11, 2021. (Order received on August
26, 2021)

The creditors of Anuradha Real Estate Developers Private Limited, are hereby called upon to submit their claims with proof
on or before September 10, 2021, to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional:

Arpan ah;ﬂl@ ar-Shah
Insolvency-Professional

IBBI/IPA-001/IP-P01847/2019-2020/12

Date- August 27, 2021

862 — Place: Ahmedabad
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Elevator rope hroken,
four died at KTPS

Ranchi,
(Hindusthan
Samachar) Four
people were killed
after an elevator
rope broken in

order to inspect 90
meter high chimney
associated with FGD
of Koderma Thermal

Power Station
(KTPS) of Damodar
Valley  Corporation
(DVC) in Banjhedih

in Koderma. All
deceased were officers
of  Shree Vijaya
Company, which was
engaged for chimney
construction by
Thermax  Company
on back to back basis
for its expertise in
the work. Thermax

er from Karnataka,
Kartik Sagar, safety
officer from Gaya,
Naveen Kumar, and
managing director of
the company Dr Vinod
Kumar  Choudhary
?As rope broken
around 3.30pm, all
fallen. MD died on
the spot while other
three died at Sadar
Hospital when taken
in injured condition,?
an insider said adding
this is for the first
time such incident
has taken place in
which all those died
were senior officers of
a company. ?Earlier
about 8 yrs ago, two
labourers had died
in an accident in the

Centre Admits Deportation of
Afghan Woman MP a Mistake,
Ready to Offer Emergency Visa

New Delhi : Congress
leader Mallikarjun
Kharge on Thursday
said the government
expressed regret over
the deportation of a
woman Afghan MP
from Delhi after the
issue was raised at
an all-party meeting
convened to brief on
the prevailing situation
in Afghanistan. Afghan
MP Rangina Kargar
arrived at Delhi airport
on August 20 from
Istanbul on a Fly Dubai
flight. However, she was
not let out of the airport
as immigration officials
asked her to wait. The
Afghan MP alleged that
she was deported from
the airport two hours
after reaching Delhi and
was sent back by the
same airline to Istanbul
via Dubai. External

Affairs Minister (EAM)
S Jaishankar said
the deportation of the
woman Afghan MP
was “a mistake" and
assured the meeting
that such a mistake will
not be repeated, Kharge
told reporters. “At the
meeting, we raised the
issue of deportation
of a woman MP. He
(Jaishankar) said it was
a mistake and such
an incident will not
happen in the future.
They (government)
regretted it," he said.
The Congress leader
said his party raised
various issues and
concerns at the meeting
and suggested that
the government keep
the interest as well as
the safety of Afghan
citizens in mind,
along with the safety

of Afghan students in
India. “He (Jaishankar)
replied to the issues
raised by us. Now, we
will see how much of
this is implemented,"
he said. Kharge said the
situation in Afghanistan
is a concern for the
entire country. “We
want to talk unitedly. All
parties have taken the
same view," he added.
Asked if the Congress
was satisfied with the
meeting, Kharge said,
“We will wait and see.
They (government) have
replied. We will have
to see how much they
implement.... We will
see how they evacuate
those who are still left
in Afghanistan. We will
see what will be our
stand vis-a-vis other
countries."

Punjab Govt Nod to Jobs
for Kin of Farmers Who
Died Protesting Farm Laws

Amritsar : The Punjab government
on Thursday gave ex-post facto

approval to jobs for 104 1

of farmers or farm labourers who
died protesting the Centre's three
farm laws, a statement said. Farmers

laws at Delhi borders since late
November last year. With the cabinet is
decision, a dead farmer's mother,

father, married brother

married daughter, daughter-in-law
and grandchildren will be eligible for

employment as a one-time

According to the statement, Chief
Singh also

Minister Amarinder
directed departments con
give any further relaxation

ensure that the next of kin of all dead
protesters are provided employment.
chaired a
meeting here, made it clear that he
wanted family members of all Punjab
farmers "sacrificing their lives in the
stir against the draconian laws to be
accommodated in government jobs",

Singh, who

The
egal heirs

have been protesting against the

employees

or sister, who

of the legal

measure.

cerned to
needed to

policy,
relaxation,"

under the
cabinet

applicable to

labourers who
the farmers' agitation against the
farm laws were not covered by the
necessitating approval or

the statement said.
cabinet
authorised the CM to make changes
in rules while approving relaxations
to candidates who were not covered
under the Punjab government's 2002
policy relating to compassionate
appointments.

had earlier

"The said policy
government
and those persons

have died fighting for the
security of the nation. The cases

heirs of farmers/farm
have died during

the statement said.

Earlier, a committee was constituted

chairmanship of the

principal secretary (personnel) on the
directions of the CM to consider the
issue. The committee had on July 26
considered cases of 104 candidates
and recommended employment to
eligible candidates.

Agriculture minister Tomar launches
national food and nutrition campaign

ABVP launches
protest dharna against
bulldozing school lab

Company was allotted plant,? the insider
work by DVC. added. ?The work New Delhi : Union agriculture attracted towards costly crops,” associated with Krishi Vigyan

FGD is was undergoing in minister Narendra Singh Tomar said at the launch. Kendras should also ensure .RAMBAN’
abbreviation of Flue- the wake of Supreme Tomar on Thursday launched He added that increasing participation of all farmers in (Hindusthan 4
gas desulfurization, Court direction given a national food and nutrition productivity in India is a “matter various schemes including Agri Samachar) Up in
which is a set of to stop pollution from campaign for farmers. “Efforts of pride”, but India is at a Infra Fund. arms against bulldozing
technologies used the thermal power are also being made to make stage, where it has to introspect Tomar said when the Modi 2 Physics Laboratory

unit,? the insider said.
Koderma SP Kumar
Gaurav confirmed the
incident saying probe

to remove sulphur
dioxide from exhaust
flue gases of the fossil
fuel power plants and

agriculture and farmers
connected with new technology.
We have expertise in production,
but it is also important to

from the emission has been started into manage this abundance. It is
of the sulphur the matter. ?Primary the responsibility of the farmers
oxide emitting investigation suggests along with the government to
processes such as itwas due to breaking ensure that our products should
waste incineration. of rope of elevator,? be of better quality, meet global

Chimney is its part. he said. standards. Farmers should be

into farmers’ challenges and
their solutions. He lauded the
Indian Council of Agricultural
Research (ICAR). Tomar
added ICAR has been working
successfully on which crops

should be cultivated and
which seeds should be
invented for rain fed and other
areas. Tomar said farmers

government took over, the
budget for agriculture was about
Rs. 21,000crore which has

now been increased to
over 1.23lakh crore. “For
the development of gram

panchayats, the amount of the
Finance Commission’s grant has
been increased almost five times
by the PM,” Tomar said.

and three washrooms
in Government Higher
Secondary School
Ramban, ABVP activists
and students are
observing an indefinite
protest dharna in
the school premises.
The school lab and
washrooms were
recently bulldozed for

raising an oxygen plant.
The ABVP activists, led
by Pawan Rathore, are
sitting on indefinite
protest dharna at the
site to lodge protest
against bulldozing the
lab and washrooms.
They are demanding
that the lab as well as
washrooms should be
reconstructed and the
oxygen plant may be
raised at some other
place outside the school
premises.

PUBLIC NOTICE
NOTICE is hereby given that 1.
Mr.Shubhashchandra Shankharlal
Lashkar and 2, Mr. Chandrashekh
Shubl hchandra L have
purchased the said property from Mrs.
Damyanti Jayantilal Shah, the
schedule of the property which is the
subject matter of the notice is Shop
no.7, on the Ground Floor, of the
building known as “Chandralok”,
situate at Plot No.10/16, S.No.285,
Agashi Road, Virar(W), Tal-Vasai,
Dist-Palghar and area admeasuring
300 Sq.Ft (Carpet Area), together with
the five shares of Rs.50/- each bearing
distinctive no.46 to 50 (Both Inclusive)
comprised in Share Certificate No.10
of Shree Chandralok Co-operative
Housing Society, under the provisions
of the Maharashtra Co-operative
Societies Act, 1960 under No. TNA
(VSI) (TC) 5372/1992-1993 on the 4"
February 1993 and also together with
all other incidental share, right, title
and interest in the said shop and the
said building with common amentieis
in the said building. ANY persons
having any claim on or to the said shop
no. 7 by way of Sale, Exchange,
Mortgage, Gift, Trust, Inheritance,
Possession, Lease, Lien, Easement or
otherwise howsoever are hereby
required to make the same known in
writing to the undersigned at his office
at Saraswati Bhuvan, opp. Bhau
Saheb vartak hall, Next to Janata
Bazaar, Virar (West), Tal - Vasai, Dist-
Thane within 7 days from the date of
publication hereof otherwise the sale
and/ or the transfer of the said shop
and the said shares shall be completed
without reference to such claim or
interest and the same, if any, will be
considered as waived to all intents and

Arshiya

ARSHIYA LIMITED
CIN: L93000MH1581PLC024747
Reg Off: 302, Ceejay House, Level-3, Shiv Sagar Estate, F-Block, Dr. Annie Besant Road, Worli, Mumbai - 400018
T:+91 22 42305500/02 F: +91 22 4230 5555
E-mail: info@arshiyalimited.com | Website: www.arshiyalimited.com

NOTICE OF 40™ (FORTIETH) ANNUAL GENERAL MEETING
NOTICE is hereby given that the 40* (Fortieth) Annual General Meeting (AGM) of the members of ARSHIYA LIMITED will be held on

Monday, 27" September, 2021 at 11:30 a.m. (IST) through Video Conferencing / other audio visual means to transact the businesses
as set out in the notice convening the said AGM.

NOTICE

Shri MIRZA ATHAR BAIG, a Member of the AL-OHAD
HUMARA GHAR Co-operative Housing Society Ltd. having,
address at FLAT NO 401 ON THE 4th FLOOR, IN BUILDING
NO B-28, OF AL-OHAD HAMARA GHAR CO-OPERATIVE
HOUSING SOCIETY LTD., SITUATED AT MILLAT NAGAR,
OSHIWARA, ANDHERI WEST, MUMBAI 400053, died on
13th May, 2021, without making any nomination. The society
hereby invites claims or objections from the heir or heirs or other
claimants / objector or objectors to the fransfer of the said shares
and interest of the deceased member in the capital / property
of the society within a period of days from the publication of
this notice, with copies of such documents and other proofs in
support of his / her / their claims / objections for fransfer of
shares and interest of the deceased member in the capital /
property of the society. If no claims / objections are received
within the period prescribed above, the society s hall be free to
deal with the shares and interest of the deceased member in
the capital/ property of the society in such manner as is provided
under the bye-laws of the society. The claims / objections, If any,
received by the society for transfer of shares and interest of the
deceased member in the capital / property of the society
shall be dealt with in the manner provided under the bye-laws
of the society. A copy of the registered bye-laws of the society
is available for inspection by the claimants / objectors, in the
office of the society / with the secretary of the society between
11:00 A. M. to 4:00 P.M. from the date of publication of the
notice ill the date of expiry of its period.

For and on behalf of

The Motice along with the Annual Report will be sent by e-mail mode to members, whose e-mail IDs are registered with the Company
or Depository Participant(s) unless the members have registered their request for a physical copy of the same in view of the COVID 19
pandemic. This Notice is being sent pursuant to MCA General Circular No. 20 / 2020 dated 05* May 2020.

The Annual General Meeting will be held through Video Conferencing Mode [ other audio visual means to transact the business (es) on
Monday, 27* September, 2021 at 11:30 a.m. (IST).

The Notice along with Annual Report of the AGM will be available on the website of the Company www arshiyalimited.com and also
available on the Stock Exchange website i.e. www. bseindia.com and nseindia.com.

The Company has fixed the date of Friday, 27* August, 2021 to determine the shareholders to receive the Notice along with the Annual
Report.

The remote e-voting will commence on Friday, 24" September, 2021 at 09:00 a.m. (I15T) and will end on Sunday, 26" September, 2021 at
5:00 p.m. (I5T) and thereafter e-voting shall not be allowed beyond 5:00 p.m. (IST) on 26™ September, 2021.

The Company has fixed cut-off date (record date) for determining the eligibility to vote by electronic means or at the AGM is Friday, 17*
September, 2021.

d with the d

ies

In case of shareholders whose email ids are not regi

In case Member(s) have not registered their e-mail address with the Company / Depository Participant please follow the below to
register the e-mail address and obtain Notice and login details for e-voting:

Members holding shares in physical mode - please provide the necessary details like Folio No., Name of shareholder, scanned copy of the
share certificate (front and back), PAN (self-attested scanned copy of PAN card), AADHAR (self-attested scanned copy of Aadhar Card) by
email to teamsecretarial@arshiyalimited.com

Members holding shares in demat mode - please provide DPID-CLID (16 digit DPID + CLID or 16 digit beneficiary 1D), Mame, client master
or copy of Consolidated Account statement, PAN (self-attested scanned copy of PAN card), AADHAR (self-attested scanned copy of
Aadhar Card) to teamsecretarial @arshiyalimited.com

In case of Any Queries, members may refer to the Frequently Asked Questions (FAQ's) for members and e—voting user manual for
members at the Download section of hitp://www.evoting n=dl.com or call on toll free no. 1800 22 2990 or contact M/s. Bigshare Services
Private Ltd. 1* Floor, Bharat Tin Works Building, Opp. Vasant Oasis, Makwana Road, Marol, Andheri (East), Mumbai - 400059. Tel: 91 22
62638200 Fax: +91 22 62638299 Email: info@bigshareonline.com.

COMMON NOTICE

Notice is hereby given from that Hubtown Gardenia Hazel CHS Ltd., a society registered under
the Maharashtra Co-operative Societies Act,1960 under Registration No. TNLA. | (TNA) HSG/
(TC)/ 28425, date 03/05/2016 having address at Shantivan, Near GCC Club, Mira Road (East),
Thane - 401107, (hereinafter referred as SAID SOCIETY) who has received through MRS.
MANASI RISHIKESH PALAV @ MANASI ANIRUDH KHAKHAR and SMT. SHARAYU
ANIRUDH KHAKHAR a Release Deedin respect of the said FLAT bearing No. 308 having Built-
up Area- 46.95 Sg. Mts on the THIRD FLOOR of the Building and Society known as Hubtown
Gardenia Hazel CHS Ltd., Shantivan, Near GCC Club, Mira Road (East), Thane - 40M07
(hereinaf ter referred as the said FLAT); and application for Transfer of Shares in respect of the
said Flat No. 308 bearing Share Certificate No. 24, Holding TEN Shares of Rs. 50 each from No.
231 TO 240 in their favor. The said MRS. MANASI RISHIKESH PALAV @ MANASI ANIRUDH
KHAKHAR and SMT. SHARAYU ANIRUDH KHAKHAR and SHRI ANIRUDHNAROTTM KHAKHAR
are the Co-owners of the said Flat. The said LATE SHRIANIRUDH NAROTTM KHAKHAR expired
on 08/01/2021 at Mira Road (East), and left behind MRS. MANASI RISHIKESH PALAV @
MANAS! ANIRUDH KHAKHAR and SMT. SHARAYU ANIRUDH KHAKHAR as the only legal heirs
of Late SHRI ANIRUDH NAROTTM KHAKHAR in respect of his 1/3rd share. The said MRS.
MANAS! RISHIKESH PALAV @ MANASI ANIRUDH KHAKHAR and SMT. SHARAYU ANIRUDH
KHAKHAR have executed the Release Deed dated 11/08/2021 for the 1/3rd share of Late SHRI
ANIRUDHNAROTTM KHAKHAR in such a way that they now hald equal share (50:50)in the said
Flat and said Release Deed dated 11/08/2021 is repistered before the Sub-Registrar of
Assurances Thane-10 bearing Document No. TNN-10-10108/2021, dated 11/08/2021 hence we
the Management committee of the said society do hereby invites publlic at large that if any
person having any kind of objection in respect to the right, title or interest in respect of the said
FLAT are requested to send full particulars of their objection in writing within 07 days from date
of present notice hereof, along with necessary evidence and documents at the address
mentioned below, failing which it shall be presumed that no such claim exists or it is waived off
and no such claim thereafter shall be entertained. Sdf-

Advocate for Hubtown Gardenia Hazel CHS Ltd.
402, Pratham Heights, Ramdev Park Road, Near Mani Arcade Building, Mira Road (East),

Mahesh V. Kabra

Thane 401107. Mobile- 8882003005

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF ANURADHA REAL
ESTATE DEVELOPERS PRIVATE LIMITED

RELEVANT PARTICULARS

- _ The AL-Ohad Hamgra Ghaf Co-op. For ARSHI ”"'“;;E T.[Name of corporate deblor ANURADHA REAL ESTATE
Advocate for purchasers) Place: Mumbai Housing Society Ltd.|| . i gl ﬂ:ﬁfﬁ_lﬁcll)rms PRIVATE
Vasai. Dt.:28.08.2021 | | Date: 26th August 2021 Hon. Secretary | | pate: 27 august, 2021 c yand C ofver | -5\ T5am of mooromtion of comoraie debior | 21/10/2000
3.]| Authority under which corporate debtor is]| Registrar of Companies,
| |incorporated / registered Mumbai
| Have crancep y nawe FRow | 1 Have crane my name FRow | 1 Have cranaen wy navie FRow | 1 ALTAF Husa woravED JaLiL | 1aavaBHAUSAHEB AvBEKAR HAVE [ ] Comormte Tde e e R
HANGE OF NAME | pevesH KANTILAL PATEL TO | BABUBHAI SHAVIBHAIRAMJIYANI TO | SINGH TUSAMAD HARMAN RAVINDRA | IDRISI HAVE CHANGED MY NAME TO | CHANGED MY NAME TO JAYAAKASH |5 Address of the registered ofice and 1067 NEARBALAT

| DEVESH KANTIBHAI PATEL AS PER | BABUBHAISHAIBHAIPATELAS PER | / HARMAN RAVINDRA RANDHIR | ATAF HUSSAN JALILSHAIKHASPER | GAIRE ADD: CI307. PANVELKAR R || T
I HAVE CHANGED MY NAME FROM ! pocuMENTS AADHAAR CARD SINGH TO HARMAN RAVINDRA SINGH | DOCUMENT HOME I1I, NEAR DATTA MANDIR & MALL MUMBAI City, MH
PAWAN KUMAR CHOUDHARY TO | ' ' KRUSHNA MANDIR, AMBARNATH 400064 IN
PANAN CHOUDHARY AS PERDOCU. | | HAVE CHANGED MY NAVE FROM | | HAVE CHANGED MY NAVE FROM | TUSAVADAS PERDOCUMENT | 1soranien soioue MoraeD | e VR TFUEE ASE 1 Insolveney commencement ate n | August 11, 2021 Order -

| [respect of corporatedebtor | received on August 26, 2021) |

MENTS | NAILA SALIM AHMED ANSARI TO | MOHD NAWAZ MAULANASHAIKH TO | | yaye CHANGED MY NAME FROM | ?g%’H';A‘S’E[%ASNEEEHM:SNi’E‘E | ERNMENT GAZZETE NO. (M- [rorfaspectof comorate deblor February 07, 2020

| NALAKAUSER SALIM ANSARI AS PER | NAWAZ MAULANA SHAIKH FOR ALL | oD TAUSIF MOHD.TAHIR SK TO | 2156632) |_|insolvency resolution process
| HAVE CHANGED MY NAME FROM DOCUMENT I 8.|Name and registration number of the Maheshkumar Shah;

FUTURE PURPOSE n :

AZMAT ALI BARKAT ALl KHAN TO |_DOCUMENTS : i TAUSIF MOHD TAHIR SHAIKH AS PER | SURANANEENADE Ao oK v | | VOHAVMAD WAISH HAVE CHANGED insolvency professional acting as interim | IBBIPA-001/IP-PO1847/

| | || resolution professional 2019-2020/128629
AJMAT ALI KHANAS PER DEED POLL | | LiaVE CHANGED MY NAME FROM | |Iv| I-::.JVLEL :::N(éi)lmv gmi :R(Tyg | DOCUMENT. | CHANGED MY NAVE TO VEENA | MY NAME TO WAIS AHVED BAIGAS |5 Address and emal of the iferim | 30L, Shoppers Plaza 4, Opp.
| HAVE CHANGED MY NAME FROM | SHAZIYA ALl AKBER KHAN TO MAULANA SALIM SHAIKH FOR ALL | | HAVE CHANGE MY NAME FROM | ASHOK SURANA AS PER DOCUMENT | PER DOCUMENT resolution professional, as registered with gassorglﬁé%gmﬁ  Abmedabad
ANKITA KIRAN TO ANKITA REHAN | SHAZIYA SARFARAZ SHAIKH AS PER | i e | AADESH SUKHADEV KAMBLI TO | | 1 AASHIYANA BEGUM HAVE CHANGED arpan@caarpanshah.com
SAYYED AS PER THE MAHARASHTRA | DOCUMENTS | | ANTHONY GREGORY / ROSARIO AN- MY NAME TO ASIYANA BEGAM AS PER 10] Address and e-mail to be used for 301, Shoppers Plaza 4, Opp.

| AADESH SUKHDEO KAMBLI AS PER
| | HAVE CHANGED MY NAME FROM | | THONY PAUL / ROSARIO ANTHONY |

GAZETTE NO. (M-2157313) - ; DOCUMENT
| | HAVE CHANGED MY NAME FROM | o inc o INARMAN TO RAJDEEP | o o 0100 | GREGORY HAVE CHANGED MY NAVE |
| HAVE CHANGED MY NAME FROM | FIROZ KHAN TO MOHD FIROZKHAN | |\ aeaiant cuaatiian AS PER DOCU. 1 | BHARTI HITESH SHAH HAVE | TO ANTHONY ROSARIO AS PER | WE HUSEIN CHALALAWALA AND
SHAIKH AKHIL ABDUL TO SHAIKH | . | | | SAMINA CHALALAWALA HAVE
AS PER DOCUMENTS MENTS CHANGED MY NAME TO BHARATI | DOCUMENT
AKHIL ABDUL WAHAB AS PER DOCU- | | | HITESH SHAH AS PER DOCUMENT | CHANGED OUR MINOR SON NAME
MENTS | HAVE CHANGED MY NAME FROM | | RaJiB KUMAR MISHRA S/O DILIP | | KADRIROSHANABBASMIYAHAVE | ppoy ALIASGAR  HUSEIN

| HAVE CHANGED MY NAME From | SHAJID MOHAMED NAMAKWALA TO | iSHRA R/O KRISHNA GARDEN, B/ | I SHAAN ALI JAKIRALI SIDDIKI HAVE | CHANGED MY NAME TO ROSHAN | cHA| ALAWALA TO ALI HUSEIN

correspondence with the interim
resolution professional

BSNL, C G Road, Ahmedabad
380006 Gujarat; email:
cirpanureal{@gmail.com
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Last date for submission of claims

September 10, 2021

AJAY JAGMOHANRAY DAMANIA TO | SAID MOHAMED NAMAKWALA AS | 101 VIVA VRINDAVAN TOWNSHIP, | CHANGED MY NAME TO SHAAN ALI | ‘;ﬁBN?S MIYA QADRI AS PER DOCU- | Gl ALAWALA AS PER DOCUMENT
AJAY JAGMOHANRAY DAMANIYAAS | PER DOCUMENTS. | NEW VIVA COLLEGE ROAD, VIRAR | SIDDIKI AS PER DOCUMENT . "WE SYED AMANULLAH AND
PER DOCUMENTS |'| HAVE CHANGED MY NAME FROM | van?g T’*OU&?BHS‘L’IE ;:*SﬁNRiED MY | o AVANABEN BHAVESH GADA HAVE | Lﬁﬁg?ﬂmﬁ%ﬂﬁﬁﬁ | KHAIRUNISSA SYED AVANULLAN
| HAVE CHANGED MY NAME FROM | ANITA NAMDEO MORE TO PALLAVI | | CHANGED MY NAME TO BHAVNA | ot ieibivienie | HAVE CHANGED OUR MINOR
CHHEDA AJAY PREMKUMAR TO | PRASHANT CHAVAN AS PER DOCU- | | HAVE CHANGED MY NAME FROM | BHAVESH GADAAS PER DOCUMENT | | CHILD'S NAME FROM SYED FARHAN

CHADDAAIJAY PREMKUMAR AS PER | MENTS. | NAVID ANJUM SHAIKH TO NAVID | | | AMEERJAN CHOTTABA PATHAN | SYED AMANULLAH TO SYED
| ANICETA LOBO HAVE CHANGED MY FARHAN AS PER DOCUMENT
DOCUMENTS 1 HAVE CHANGED MY NAME FRoM | ANJUM MEHMOOD SHAIKH AS PER HAVE CHANGED MY NAME TO

12

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution

Classes of creditors, if any, under clause

Name the class(es): Not
Applicable

rofessional
[ 13} Eames of Insolvency Professionals

identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14](a) Relevant Forms and
(b) Details of authorized representatives

are available at:
Applicable

weblink:
https:/(ibbi.gov.in/home/downloads
Physical Address: Not

| HAVE CHANGED MY NAME FROM | NITYANANDAS K To K | MAHARASHTRA GOVERNMENT GA- | NAME TOANICETAALLWYNLOBOAS | AMEERJAN PATHAN AS PER DOCU- | | SYED MOHAMMAD ARSHAD SYED
SURAJ KUMAR PRAJAPATI / SURAJ | NITHYANANDAN NAIR AS PER | ZETTE NUMBER (M - 20108821) | PER DOCUMENT | MENT | AMANULLAH HAVE CHANGED MY
KUMAR TO SURAJ SHIVPUJAN | \AHARASHTRA GAZETTE NO (M- | oATED 1170 177H FesruARY 2021 | | SALVI SIDDESH SANJAY HAVE | | CHANCHAL SUDHIR PATIL HAVE , NAME TOSYED MOHAVIMAD ARSHAD
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OMKAR CH.S, PRATIKSHA NAGAR
SHEERIN BANU MOHD HASAN TO IDRISI MD AHMED TAJ MD TO | | DAKSHA DAHYALAL PATEL HAVE | : . 1 CHANGED MY NAME TO VORA FAISAL

| SURESHCHANDRA RAJPAT! YADAV |

SHIRIN BANO ANSARI AS PER DECLA- MOHAMMED AHMED ASHRAFI S/0 SION, MUMBA | 400022 AS PER | MOHAMMEDHANIF AS PER DOCU-
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[ [ [ [

I HAVE CHANGED MY NAME FROM | | ABDULLAH HAVE CHANGED MY | IMOHD NAKEEB HAVE CHANGED MY | RAHUL JITENDRABHAI PATEL HAVE | HAVE CHANGED MY NAME TO
NAME TO ABDULLAH BAIG AS PER | NAME TO MOHD NAKEEB KHAN AS | cHANGED MY NAME TO RAHUL | SHAHRUKH ABDUL SATTAR VORAAS
| PER DOCUMENT | JITENDRA PATEL AS PER DOCUMENT | PER DOCUMENT

ARADHNA GUDDU KUMAR GAUND | |
TO ARADHANA GUDDU KUMAR | NAZIA ANWAR KHAN TO NAZIA KHAN

GAUNDASPERDECLARATION | ASPERALL MY DOCUMENTS | DOCUMENT
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Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of Anuradha Real
Estate Developers Private Limited on August 11, 2021. (Order received on

ugust 26,2021)

The creditors of Anuradha Real Estate Developers Private Limited, are hereby
called upon to submit their claims with proof on or before September 10, 2021,

to the interim resolution professional at the address mentioned against entry No|
10.
The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by
electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Name and Signature of Interim Resolution Professional:

/-

Arpan Maheshkumar Shah
Insolvency Professional
IBBI/IPA-001/TP-P01847/2019-2020/12862

Date- August 27, 2021
Place: Ahmedabad
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NOTICE OF LOSS OF SHARES OF
HINDUSTAN UNILEVER LIMITED

(FORMERLY HINDUSTAN LEVER LIMITED)

Regd. Off. : Hindustan Unilever Limited, Unilever House,
B. D. Savant Marg, Chakala, Andheri (E), Mumbai-400 099

MNotice Is hereby given that the following share cerificates have been
reported as lost / misplaced and the Company intends to issue duplicate
certificates in lieu thereof, in due course.

Any person who has a valid claim on the said shares should lodge such
claim with the Company at its Registered Office within 15 days hereof.

: Shares | Certificate g o
Name of the Holder Folio No. RY-v) Nols) Distinctive No.(s)
SRINIVAS RAO ARREPU |HLL1289704 70 (5118468 106231311 to 106231380

Date : 28.08.2021 Place : Mumbai
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This Public Notice is Published in the News
Paper under the instruction of my client 1)
Mr. Mansuklal L. Mehta residing at B-703,
Neelyog Aashiyana CHSL, Kandivali (W)
400067 2) Mr. Hitesh M. Mehta residing at
406, 4" Floor, Habib Nagar SRA CHSL,
Jijamata Marg, Andheri (E), Mumbai-93, 3)
Mrs. Rita P. Mehta residing at Room No.20,
2nd Floor, Moti Mansion Building, Khetwadi
Mumbai-04, to the public at large that
Release deed dated 25/05/2021 made and
entered in between the above said 1, 2, 3
person/s being the Releasers therein the
said Release deed is registered before joint
sub-registerar vide document Mo. 5957,
BDR-2, dated 25/05/2021 and Mr. Hemant
M. Mehta the Releases therein under the
terms and condition mentioned therein.
QOriginally Smt. Chandrikaben M. Mehta
was owner of the said Flat 704/B, 7" Floor in
Meelyog Ashiyana CHSL, she died intested
on 15/01/2018 leaving behind the Releasers
and Releases as her legal heirs; i.e. above
said parties Releasers and Releases. Mr.
Hardik H. Mehta, Mrs. Kinjal H. Mehta,
Mrs. Kiranben H. Mehta and Mrs.
Chandrikaben M. Mehta (each entitled to
25% share in the flat) were the owners of the
flat and Mrs. Chandrikaben M. Mehta
expired leaving behind Mansukhlal,
Hemant, Hitesh and Rita each being
entitled to 6.25% share (out of 25% share) as
her legal heirs. My client hereby called upon
to the public at large if any persons having
their right, tile, interest shares in respect of
the said flat by way of Mortgage, Gift, Lien,
Lease, Agreement and of any other
documents, they may write to undersigned
along with the proof within the period of 14
days without fail, if No claim of will be
received within the said period then it will be
presumed that the said flat title is clear and
marketable in favour of my client and also the
said Release deedis real and Valid. sdl-
MS. SHALINI 5. GAJBHIYE,
(Advocate High Enurt}l
1207, Chandak Building No.2, Parbat Nagar,
5. V. Road, Dahisar (E), Mumbai 400068.

PUBLIC NOTICE

Date: 27/08/2021, Place: Mumbai.
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COMMON NOTICE
Motice is hereby given from that Hubtown Gardenia Hazel CHS Ltd., a society registered under
the Maharashtra Co-operative Societies Act,1960 under Registration No. T.N.A. [ (TNA) [HSG/
(TC) 28425, date 03/05/2016 having address at Shantivan, Near GCC Club, Mira Road [East),
Thane - 40107, (hereinafter referred as SAID SOCIETY) who has received through MRS.
MANASI RISHIKESH PALAV @ MANASI ANIRUDH KHAKHAR and SMT. SHARAYU
ANIRUDH KHAKHAR aRelease Deed in respect of the said FLAT bearing No. 308 having Built-
up Area- 46.95 Sgq. Mts on the THIRD FLOOR of the Building and Society known as Hubtown
Gardenia Hazel CHS Ltd.,, Shantivan, Near GCC Club, Mira Road (East), Thane - 40107
(hereinafter referred as the said FLAT); and application for Transfer of Shares in respect of the
said Flat No. 308 bearing Share Certificate No. 24, Holding TEN Shares of Rs. 50 each from No.
231 TO 240 in their favor. The said MRS. MANASI RISHIKESH PALAV @ MANASI ANIRUDH
KHAKHAR and SMT. SHARAYU ANIRUDH KHAKHAR and SHRI ANIRUDHNAROTTM KHAKHAR
are the Co-owners of the said Flat. The said LATE SHRI ANIRUDH NAROTTM KHAKHAR expired
on 08/01/2021 at Mira Road (East), and left behind MRS. MANASI RISHIKESH PALAV @
MANASI ANIRUDH KHAKHAR and SMT. SHARAYU ANIRUDH KHAKHAR as the anly legal heirs
of Late SHRI ANIRUDH NAROTTM KHAKHAR in respect of his 1/3rd share. The said MRS.
MANASI RISHIKESH PALAV @ MANASI ANIRUDH KHAKHAR and SMT. SHARAYU ANIRUDH
KHAKHAR have executed the Release Deed dated 11/08/2021 for the 1/3rd share of Late SHRI
ANIRUDHNAROTTM KHAKHAR in such a way that they now hold equal share {50:50)in the said
Flat and said Release Deed dated 11/08/2021 is registered before the Sub-Registrar of
Assurances Thane-10 bearing Document No. TNN-10-10108/2021, dated 11/08/2021 hence we
the Management committee of the said society do hereby invites public at large that if any
person having any kind of objection in respect to the right, title or interest in respect of the said
FLAT are requested to send full particulars of their objection in writing within 07 days from date
of present notice hereof, along with necessary ewidence and documents at the address
mentioned below, failing which it shall be presumed that no such claim exists or it is waived off

andno such claim thereafter shall be entertained. SdJ-
Mahesh V. Kabra

Advocate for Hubtown Gardenia Hazel CHS Ltd.
402, Pratham Heights, Ramdev Park Road, Near Mani Arcade Building, Mira Road (East),
Thane 401107, Mabile- 9892003005
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Corrigendum to Public Announcement in Form A (Published on 28/08/2021) for CIRP
in the matter of Anuradha Real Estate Developers Private Limited

In continuation to the Public Announcement made on August 28, 2021 pursuant to the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 and
in further compliance of Regulation 4A and Regulation 6 of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, the contents at Sr. No. 12
and Sr. No. 13 of the said Public Announcement shall stand modified as under:

Classes of creditors, if any, under | Name the class(es): Yes Home Buyers/Allottees of the Real
clause (b) of sub-section (6A) of | Estate Project

section 21, ascertained by the
interim resolution professional

Names of Insolvency Professionals | 1) Ms. Khatri Tehseen Fatima

identified to act as Authorised (Regn. No.IBBI/IPA-002/IP-N01140/2021-2022/13793)
Representative of creditors in a class
(Three names for each class) 2) Ms. Mona Vora

(Regn. No. IBBI/IPA-002/IP-N00938/2019-20/12997)

3) Mr. Anish Babubhai Shah
(Regn. No. IBBI/IPA-002/IP-N00017/2016-2017/10031)

The above modification is made to comply with the applicable regulations on persual of the books of
accounts and other records of the company.

The creditors of Anuradha Real Estate Developers Private Limited are hereby called upon to submit
their claims with proof, on or before September 27,2021 with name of Authorised Representative
(wherever applicable) to the Interim Resolution Professional. Save for the above, all other information
contained in the Public Announcement will remains unchanged.

SD-
Arpan Maheshkumar Shah
Insolvency Professional Date-September 21, 2021
IBBI/IPA-001/1P-P01847/2019-2020/12862 Place: Ahmedabad
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| Vinutha Nayak has not changed my name
after marnage but hospital has mentioned
my name as Vinutha Amit Kale on my
daughter Deetya Amit Kale's birth
certificate. All my documents including my
passport and my hushand's passport
displays my name as Vinutha Nayak_And |
would like to continue the same on my
daughter's passport and other documents.

1 EATS Y R A e
a0 ® gt wrfggrary =R 9
TET TTEEl WS HOEET Hela
FEWE IS For R, I FAE
550/N/2021 , 57T S 0TTeT Tl &l a5
e/ faame W 9T AT e S0
I # AR WEs Feg 3o
fegam 9=t =UE. UEEW w2

Tarel GAau=t THE 3/0%/303%¢
T 2. 00 FTST, |gY/-

faom &, Ot (FEie)
maaa?

feameh: 33/0%/3033
PUBLIC NOTICE
Notice is hereby given that Mr Lal 5
Motwani passed away an July 23, 2021, Mr
Lal S Motwani used to hold Volkswagen
Jetta 2.0 L Highline, Regn. No. MHD2 DJ
5815, Engine no. 257022 chassis no.
000000000000551081. Mr Lal S Motwani
leaving behind Mrs. Komal Lal Motwani his
legal heir, who desires to apply and transfer
the said vehicle into her name. So | Mrs
Komal Lal Motwani hereby invite any
claims/ objections within aperiod of 15 days
from this notice, if any person/s having any
claim/objection may contact to the Borivali
RTO Office with copies of documents /
proofs in suppart of their claims/demands
ete, failing which |, Mrs. Komal Lal Motwani
will be free to transfer the said vehicle
MHO2 DJ 5815 in my name and no claim/s
thereafter will be entertained.
Place: Mumbai Date: 22/09/2021

PUBLIC NOTICE

Notice is given on behalf of my client
Mrs. Naeem Banoo Mohammed Rafig
Tanwar, that Mr. Mohamed Shafi Phool
Mohamed Tanwar (father in law) & Mr.
Mohammad Rafiq Tanwar (Husbad)
were the joint owners in FlatNo. 102 B-12,
Gomati Vaishall CHS Ltd., Vaishali MNagar,

Jogeshwari(West) Mumbai-400102,
whereas both father in law and husband
died on 19.062020 & 29.05.2020
respectively at Mumbali and Jeddah
(Saudi Arabla) without leaving any
nomination or will.

Now my client want to inherit and transfer
the said Flat Mo. 102, into her name,
Therefore, if any person/s or any legal heir
or representative or bank or financial
institutions have any claim or objection
can contact me with documentary
evidence within 15 days of publication of
this notice at Shop No. 4A/9B, Bldg. No.
02, Madina House CHS Ltd., Karimi
Park, Oshiwara Garden Lane,
Jogeshwari (West), Mumbai -400 102.
Sdl-

Mr. Siraj Faruk Ghiwala

Advocate - 9224194897

Place: Mumbai Date: 22/09/2021
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TRUST Asset

Mun'ugement Private Limited

CIN: U65929MH2017PTC302677

Regd. Office: 801, 8" Floor, G - Block, Naman Centre, Bandra Kurla Complex, Bandra (East), Mumbai - 400 051
Phone: 022 - 6274 6000; 1800 267 7878 (Toll-Free Mo.) | E-mail: info@trustmf.com | Website: www.trustmf.com

Notice-cum-Addendum No. 15/ 2021

Declaration of Income Distribution cum Capital Withdrawal

IDCW

TRUSTMF Banking & PSU Debt Fund

NOTICE is hereby given that the Board of Directors of Trust AMC Trustee Private Limited, the
Trustee to TRUST Mutual Fund ("the Fund”) has approved the declaration of Income Distribution cum
Capital Withdrawal (IDCW") in TRUSTMF Banking & PSU Debt Fund (‘the Scheme”) (An open ended
debt scheme predominantly investing in debt instruments of banks, public sector undertakings,
public financial institutions and municipal bonds), the particulars of which are as under:

Name of the Scheme/Plan/Option

Record
Date*

NAV as on

September
20, 2021

(Z per unit)

Face
Value

(X per
Unit)

Quantum
of IDCW
(X per
unit)*

(Payout and Reinvestment)

TRUSTMF Banking & PSU Debt Fund
— Direct Plan — Quarterly IDCW Option

1039.7709
September 27,

(Payout and Reinvestment)

TRUSTMF Banking & PSU Debt Fund —
Regular Plan — Quarterly IDCW Option

2021
1036.237

#As reduced by the amount of applicable TDS and statutory levy, if any.
*or the immediately following Business Day, if that day is not a Business Day.

Pursuant to payment of IDCW, the NAV of the above stated
IDCW options of the scheme(s)/plan(s) would fall to the extent
of payout and statutory levy, if any.

The Distribution would be paid to unitholders/beneficial owners under the said scheme/plan(s)
whose names appear in the Register of Unitholders maintained by the RTA/statement of beneficial
owners maintained by the Depositories, as applicable at the close of business hours as on the
record date. The IDCW distribution will be subject to the availability of distributable surplus under
the schemes and may be lower to the extent of distributable surplus available on the Record Date.
With regard to Unit holders who have opted for Reinvestment facility under the IDCW Option(s),
the amount due (net of applicable TDS) will be reinvested, by allotting Units at the ex-Distribution
NAV per Unit (adjusted for applicable stamp duty).

Unitholders/Investors are requested to take note of the above.

For TRUST Asset Management Private Limited
(Investment Manager to TRUST Mutual Fund)

Sdf-
Authorised Signatory

Place: Mumbai
ate : September 21, 2021

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.
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